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West Bengal Act XLV of 1979!

THE PASCHIM BANGA UNANI SYSTEM OF
MEDICINE ACT, 1979.

[I5th Mauy, 1980.]

An Act 1o provide for the development of the Unani system of medicine,
o regulate the teaching and practice thereof and v deal with certain
matters connecred iherewith.

WHEREAS il is expedienl to provide Tor the development of the Unani
sysiem o[ inedicine, to regulate the weaching and practice thereof and to
deal with certain matters connected Ltherewith;

It is hereby ®nacied in the Thirtieth Year of the Republic of India,
by the Legislaiure of West Bengal, as follows:—

1. (1} This Act may be called the Wesl Bengal Paschim Banga
Unani System of Medicine Act, 1979.
{2) It extends to the whole of Wesl Bengal.

(3) It shall come into force on such date as the State Government
may, by nolilication in the Official Gazette, appoint.

2. In this Acl, unless the context otherwise requires—

(1) “Council” means the Stale Council of Unani Medicine,
Wesl Bengal, established under section 3;

(2) “Member" means a Member of the Council;
(3) “prescribed” means prescribed by rules;
{4} “President” means the President of the Council;

(5) “Register” means the Register of Unani practiticners
maintained under this Act; '

(6) “registered Unani practilicaer” means an Unani practitioner
registercd under the provisions of this Acl,

(7) “Registrar” means the Registrar of the Council;
(8} “regulations" means regulations made under this Act;

(9) “Vice-President” means the Vice-President ol the Council.

3. (1) The Stale Government shall, by notification ia the Official
Guzette, establish a Council to be called the State Council of Unani
Medicine, West Bengal.

'For Statement of Objects and Reasons see the Calontie Gazelre, Extroerdinary. Parl
IV of the 28th Aagust, 1979, page 1628: far proceedings of the West Bengal Legislutive
Assembly, sz¢ the proceedings of Ihe meeling of that Assembly held on the 10th
Seplember, 1979,
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92 The Paschim Banga Unani System of Medicine Act, 1979,
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{Sectiviy 4, 5.)
(2) The Council shall be a body corporate with power 1o vcquire,
hold and dispose of property, both movable and jmmovable and shalf

) have perpetual succession and a commen seal and shall, by iis corporate
name. sue and be sued.

Crm;npusilion 4. (1) The Council shall cansist of the following Members:—
ol e
Council, (a) a President nominated by 1he State Governmeni:

{b) seven Members nominasted by the Siate Government of
whom three shall be registered Unani proctitioners;

{c) one Member nominated by the Vice-Chancetlor of the
University of Calcutta;

{d) the Principal of the Siate Unani College, ex-afficio, when
such a college is established:

Provided that until such college is established, any other
persan having knowledge an the subject may be nominated
by the State Government;

{e) eight Members who are citizens of India elecled by the
regisiered Unani practitioners, of whom four shall be elected
by the registered Unani practitioners having registered
address within the Presidency Division [rom amongst
themselves, two shall be elected by the registered Unani
practitioners having registered address within the Burdwan
Division from amongst themselves and two shall be elected
by the cegistered Unani practilioners having regisiered
address within the Jalpaiguri Division from amongst
themselves.

{2} Notwilhstanding anyihing contained in sub-section (1) or
elsewhere in tus Act, on the first consiitulion of the Council afier its
establishment, all the Members of the Council shall be nominated by the
State Gavernment and the State Government shall also nominate ene of
the Members ta be the Vice-President.

gf;:u‘rﬂf 5. If the cominating authority referred to in clause (¢} of sub-
AL - . .
Government  Séclion (1) of section 4, ar any electoral body relecred o in clause (e)

lonomizate  of that sub-section fails by the prescribed dute to nemninate or elect the
Members in

certain requisite pumber of Member or Members which such authority or body
l:"rrcum- is entitled to nominate or elect, the State Government shall fill up the
stances.

office of such Member or Members by nominulion of a person or persons
qualified to be nominated or elected by such uvthority or budy. Any
person so nominated by the State Govermnent shafl be deemed 1o have
been duly nominated or clecled a Member by such authorilv or bedw
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XLV of 1479.]

{Sections 6-11.}

6. A persan shall be disqualified for being nominaled or clecled
a Member of the Council, il—

(1) he has been convicied ol any offence declarcd by rules 10
involve moral turpitude;

(2) he is an undischarged insolvent;

(3) hec hos been adjudged by b compelent court to be ol unsound
mind;
{4) he is a person under the age of 25.

7. The name ol ecvery Member nominuated or elected under section
4 ar section 3 shall be published by the State Government in the Official
Guazerte.

8. A person shall cease 1o be a Member of the Council—

(1) if, without obtaining the permission of the Couneil, he is
absent from three conseculive mectings of the Council, or

(2) if, having been nominaled or clected as a registered Unani
practitioner. he ceases to be such o registered praclitioner,
or

(3) if he becomes subject Lo any of the disqualifications, referred
1o in clauses (1) to {3) of section 6,

9. If any Member dies or resigns his office ar ceases o be a
Member for any other reason the vacancy shall be Nhlled up within six
months by a fresh nomination or eleclion under section 4 or section 5,
as the case may be and the Mcember so nominated or elected shall hold
office for the unexpired period of the term of olfice of the Member whose
place he fills.

10. (1) Subject to the provisions of seclion 9, the 1erm of ofTice of
the Members nominaled or elected under seclion 4 or section 5. as the
case may be, shall be for four years commencing from the date of the
first meeting of the Council after its first conslitulion or any subsequent
periodical reconstitution, as the case may be.

{2) The term of four years referred o in sub-section (1} shall be
held 10 include any period, but not exceeding one year in any casc, that
may elapse between the expiry of the said period of lour years and Lhe
dale of the first ineeting of the Council lollowing ils reconstitution al
which a quorum is present.

11. The President, the Vice-Presidenl or a Member may resign bis
office by writing under his hand addressed to the Stute Government,
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[Wesi Ben. Acl

(Sections 12-14.)

12, (1} The President shall hold office for the pericd mentioned in
section 10.

(2) If the President dies or resigns his office or ceasces to hold office,
the State Government shall nominate another person as President and
such President shall hold offtce for the unexpired portion of the lerm
of office of the previous President in whose place he is nominated.

-13. (1) The Members of the Council shall, at the first meeling afier
every periodical recenstitution, elect from amonagst themselves, a
registered Unani practitioner as Vice-President in such manner as may
be prescribed.

(2) The Vice-President shall hold office for the period mentioned
in section 10:

Provided that a Vice-President shall cease 1o hold office if he ceases
1o be a Member of the Cauncil.

(3) If the Vice-President dics or resigns his office or ceases Lo hold
olfice, the Members of the Council shall elect, from amongst themselves,
another registered Unani practitioner as Vice-President in such manner
as may be prescribed and such Vice-President shall hold office for the
unexpired period of the lerm of office of the previous Vice-President
whose ollice he fills.

14, (1) The Members of the Council shall consiiule from amonasl
themseives, an Executive Commillee called “Karyya Nirbuhak
Samiti” 10 perform such lunclions as may be delegaled Lo it by the
Council.

(2) The Karyya Nirbahak Samiti shall consist of the President and
the Vice-President, ex-officio, and five other members elecled by Lhe
Members of the Council from amongst themselves.

(3) The President and 1he Vice-President of the Council shall be Lthe
President and the Vice-President respectively of the Karyya Nirbahak
Saniifi.

(4} The lerm of olfice of an elecled member of the Karyva Nirbalak
Samiti shall be two years from Lhe date ol his election, but subject Lo
his being 2 Member of the Council, he shall be cligible for re-election
to the Karyya Nirbahak Samiti.

{5) No business shall be transacied al any meeling of the Karyya
Nirbahak Samiti unless a quorum of three members be present:

Provided that no querum shall be necessary for an adjourned meeting.
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{Sectiony 15-17.)

(6) The Council may also, subject to the approval of the Siale
Govenuneni, from time to time appeint one or more Commillees consisting
of Members of the Council or outsiders or bath on such terms as muy
be approved by the State Govermment [or the purpose of advising il on
such mallers s it deems necessary and may appoint a convenor for any
such commiltlee who shall presicde over Ihe meetings of the Commitice,

(7) The Council may make regulations for the conduct of buxiness
of the Karyya Nirbahak Samiti and of Committees appointed by il

15. (1) The Council shull hold ils meelings at such intervals and at
such places as may be provided by regulations.

(2) Mo business shall be tramsacted at any meeling of the Council
unlesy i« quorum of seven Members be prescit,

(3) Save uas provided is section 24, all questions arising at any
meeling shall be decided by voles of the mujority of the Members present
and voling or in case of an equality of voles by the casling vole of the
President or, in his absence. of the Member presiding at the mecting.

16. The Council shall pay lo s President, Vice-President and
Members and other persons appointed by il to any Commitlee referred
e in sub-section (6) of section 14, such cxpenses for ahending the
meelings of the Council, of the Karyya Nirbahak Samiti or ol such
Committee and such travelling expenses for journeys underlaken in the
perlormance of duties as may be prescribed.

17. Subject to the provistons of any law for the time being in force
relating to drugs and poisons, the Sine Government shall have power;—

{a) locstablish and maintain a Staie Unani College with hospitals
altached to il;

(b) Lo establish and maintain Unani hespilals, dispensaries,
asylums or infirmaries in Wesl Bengal,

{c} toestablish an Unani Pharmaceulical Department [or supply
of Unani medicines to the Unani hospitals, dispensaries,
asylums and infirmaries and also to registered Unani
practitioners:

(d) ‘oprovide for the grant of licences w manalacturers, stackists
orséllers of Unani drugs and medicines and for the condilions
for the grant of such licences including conditions regarding
strength, potency, camposition or other particulars of such
drugs or medicines being marked on the conlainers, covers
or wrappings thereof:
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(Sections 18, 19.)

" {e) 10 estublish and maintain a State herbarium;
(0) 1o faster the plamation of Unani medicinal plants.

Em\'cr_(])l'lhc 18. The Council shall have the following powers, namely:—
puncil,
(a) w recommend lo lhe State Governmenl for sanction of a

grant 1o an affilialed institution 1eaching the Unani system
of medicine, or Lo uny Unani dispensacy or the withdrawal
or suspension, alter giving the instituion or dispensary
concerned an oppuoctuity of showing cause against the
aclion proposed, of any such sanction or grant:

(b} to appeinl, with the previous sanction of the State
Government, inspectors for the inspection of Unani
dispensuries or instilulions teaching the Unant syslem of
medicine;

{c) 1o frame and implement a co-ordinated scheme of public
heulth of West Bengal buased on the Unani system of
medicine, with or withoul 1he addition of modemn technique;

{d) 1o receive granls. donations, gifty and cndowments;

{¢) Lo incur such cxpendilure, to adopt such measures and Lo
do such acls us may be necessary for the furtherance of the
objects mentioned in this section;

(1} 1o perform such other [unctions as the State Governmenl
may ditecl [or carrying oul lhe provisions of this Acl.

f:fis:l']‘; 19. (1} The Council shall, with the previous approval of the Slale
;;mplny.:cs_ Government, appoint a Registrar. The Registrar shall draw such salary

and altowances as may be prescribed. The Council may from time 1o
time grant him lesve and may appoint a person 1o acl in place, Any
person duly appoinicd (o act as Registrar shall be deetmed 10 be ihe
Registrar for the purposes of this Acl.

(2) The Council shall have power 1o suspend, punish, remove or
dismiss the Registrar from office:

Provided that any such order of the Council shall be subject Lo appeal
to the State Governmenl.

(3) The Council may appaint such other officers and employees as
il deems necessary:

Provided that the number znd designation of such officers and

employcees, their salaries and allowances shall be subject Lo the previous
approval of the Stale Governmenl.

(4) The Registrar shall act as the Secretary to the Council and the
Karvva Nivbahak Samiri.
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{Sccrions 20-23.)

{5) The Registrar and all officers and other employees nppointed by
the Council shall work under the direct control and supervision of the
President or, in his ubsence, of the Vice-President.

20. (1} The Council shall maintain a Register in such lorm and in
such manner as may be prescenbed.

(2) The Registrar shall lrom time o lime make necessary entries in
the Register in respect of the persons whose names are direcicd ta be
registered, their qualifications and their addresses and may also from
time (o time imake such alterations or modihcations as may be required
in consequence of any order passed by the Council or otherwise.

21. (1)} Every person who possesses any qualificalion mentioned in
Part A or who is qualified under Part B or who has a qualificalion as
provided in Parl C of the Schedule shall, subject ta the provisions of
this Act and on payment of such lee as may be prescribed, be entitled
lo have his name entered in Lthe Register.

(2) Notwithstanding anything conlained in sib-section (1), every
person who, within a period of two years from Lhe dale on which this
Acl comes into force, produces proof that he has been in regular practice
for a period of not less than [ive years preceding such date shall be
entitled 1o have his name entered in the Register on payment of the
prescribed fec.

22. The Stale Government may, by order published in the Official
Guzente, add 1o, amend or alter the Schedule:

Provided that the name of any institution or any qualification granted
or conferred by any institution shatl not be removed Irom the Schedule
unless the managing body or authority of such institution hus been given
an opportunity of making representation against such rernoval.

23. (1) Every person who desires lo have his name entered in the
Register shall submir 1o the Regisirar an applicalion in the prescribed
form stating:—

{a) particutars af his qualifications,
(b) the period lor which he has been in practice, and

() his address which is to be his regisiered address.,

{2) Every applicalion shall be accompanied by Lhe prescribed fee
and such proof as may be availablc or necessary in supporl of the
qualifications stated in the application.
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{Sections 24-27.)

E\"“’:{,‘f&““ 24. (1)} The Council may, on being satisfied that a person posscsses
UG e i . . . . -
refuse the requisite qualifications and has paid the prescribed fee, dircet the

registrtion — repjstration of his nume and the Registrar shall thereupon make necessary
or lo remove

name from  eniries in the Regisier and grant him a cecdifienic of registration.
Repgister in
gfl;‘c“;" {2) The Couneil may refuse 1o perimit the registration, or direct the

removal [rom Lhe Regisler. of the nume of any person—

(a) who has been convicied of any offence declared by rules
to involve moral wrpitude; or

(b) who has been found guilty of infamous conducl in his
professional capacity by a nwjority ol at least two-thirds of
the Members of the Council after a due enquiry into his
conduct at which he has had an opportunity of being heard
in person or of being duly represented.

{3) Any refusal or removal under sub-scclion (2) may be rescinded
il the conducl on the basis ol which refusal or removal was directed is
condoned for good and sulficient reasons.

Renewal, 25. (I} Every person whose name is entered in the Register shall,
(or the relention of his name in the Regisler, pay 1o the Council annually
such renewal fee and at such time as may be prescribed.

{2) Where 1he renewal fee is not paid by the due date, the Registrar
shall remove the name of the delaulter [rom the Register:

Provided that a name so removed may be restored 1o the Register
on such conditions as may be prescribed,

{3) On payment of the remewal fee, lhe Registrar shall, in the
prescribed manner, endorse the cenificate of registration,

Entry of 26. If any person whase name is ¢ntercd in the Regisler oblains any

aﬂiﬂﬁ’:ﬂ'l qualificalion mentioned in the Schedule other than the qualification in

tion. respect of which he has been regislered, he shall, on payment of such
fee as may be prescribed, be entitled 1o have such qualification entered
against his name in the Regisler either in substitution Tor or in addition
w0 auy entry previously made and the Regisirar shall add lo or amend
the entry accordingly.

I'I‘IEDCL;L::’HI 27. Il any person is dissatisfied with any dicision of the Regislrar

againstine refusing 10 enter his qualification under seclion 26 in the Register, he

dhccisiun of  may, al any lime wilhin three months from the date of such decision,

lhe o . ‘e

Registrar. appeal 1o the Council in the prescribed form and the decision of the
Council shall be final.
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{Sections 28-33.)

28. Any entry in the Register, which is proved Lo the satislaction
of the Council o have been fraudulently or incorrectly made, may be
cancelled under an order in writing of the Council.

2% (1) An appeal shall lie 1o the State Governmenl againsl any
decision or order of the Council relusing Lo enter a person’s name in
the Regisler or remnoving his name therefrom. Such appeal shall be filed
wilhin three months of the date of the decision ar arder in such manner
as may be prescribed.

{2) The decision of the State Government on such appeal shall be
[inal.

30. The Council may, on receipl of reliable infarmation regarding
the death of a person whose name is enlered in the Regisier, and on
making such enquiry as il may think fit, direet the removal of his name
from the Register and thereupon the Registrar shall cancel the enlry
relating 1o such person.

31. [f any person whose name is nol entered in Lthe Regisler falsely
prelends that it is so entered or uses in conneclion with his nome, any
words or lellers representing that his name is so eniered, he shall, whether
any person is actally deceived by such representation or not, be
punishable, on canviction by a Melropolitan Magistrale or a Judicial
Magistrale of the (irst class, with fine which may exlend to five hundred
rupees.

32. (1) If any registered practitioner whose name has been removed
from the Regisler under sub-scetion (2} of section 24 ar sub-seclion (2)
of seclion 25 fails, without sufficient cause 1o surrender forthwith his
certificate of registration, he shall be punishuble with fine which may
extend to fifty rupees.

(2) Cognizance of an offence punishable under this seetion shall nol
be laken excepl upon complaint made by an order of the Council.

33. (1) The Registrar shali, from time o lime as occasion may
require, on or belore a date 10 be Nixed in this behalf by the Council,
cause Lo be printed and published (provided that at least Lweive months
shall have elapsed from the date of the last publication} a correct list
of the names for the time being enlered in the Register and setling Torth
therein—

() names of all registered Unani praclitioners arranged in
alphubetiesl order according to the surname;
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(b} the registered address al each such person; and

(c) the repistered qualifications ol each such person and the
date on which each qualification was obtained,

it

(2) The Repgistrar shall, from lime La time as occasion arises, cause
to be printed and published o lisl supplementary therelo. conlaining
additions and alterations in the Register since the publicalion of (he list
under sub-section (1).

{3) Every Courl shall presume that any person whase numie is enlered
in the latest list printed and published under sub-seciion (1) read with
the latest list supplementary therelo, if any, printed and published under
sub-section (2) is duly registered under his Act, and that any persan
whase name is not so entered is nol registered under this Act.

Certain 34, A registered Unani practitioner shall be entilled—

privileges of . .

Unani (a) 1o grant a death ceniltcate required by any law or rule,
achill . . - . .

praclitioners {b} to grant a medical or physical [iiness cerlilicate required by

any law or rule.
(c) lo give evidence w any inquest or in any courl of law as
an expert under section 45 ol the Indian Evidence Act, 1872, 1 of 1872,

Persons not 35. Except with the specia) sanction of the Stale Government, no
registered as . - - - .
Unani Unani practitioner who is not regisiered under this Act, shall be competent

praciitioners 1o hold any appointment as a physician, or other medical officer in an
for .flﬂt,],!c Unani hospital, asylum, infirmary, dispensary or lying-in-hoespital, which
appointment. i supported wholly or parially by grants made by the State Government,

the Council or a local authorily, or any Unani educational institution

which is so supporicd.

Bﬂfﬁlf suit 36. Nosuit, prosecution or other legal proceedings shall lie in rexpeet
oro - N . .
legal il of anylhing done or amitted 1o be done in the exercise or purporied

proceedings.  exercise of any power conlerred by or under this Act on the Stale
Government or the Council or the Karyya Nirbahak Samiti or any
Cemmitiec appeinted by the Council or on the Registrar.

Validation. 37. Nothing done by the Council, the Karyya Nirbahak Samiti or
a4 Cominillee appointed by the Council. shall be invalid merely on the
graund ol any vacancy or defect in its composition, initial or subsequent.

Fil:iq?cc.cl 38. (1) All fees payable under this Act shall be paid to the Council.
nuot an
butgel. (2) An account of all assets and Jiabilities of the Cauncil and of ail

fees, sums, grants, donalions, gifts and endowments received by it and
of all expenses and disbursernents incurred or made by it shall be
maintaincd in the prescribed munner.
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{3) The accounts shall be audited annually in such manner and
by such officer or autherity as may be prescribed. A copy of the audit
report shall be submilied to the Stale Government by the

Council.

{4) The Council shall prepare in lhe prescribed manner a budget for
every [inaucial year showing the anlicipated receipt and expenditure,
which shall be submitted 10 the State Government for approval.

39. (1) The State Governmenl may from time 10 lime make rules  Rules.
for carrying oul the purposes of this Act.

(2) In particular and without prejudice lo the generality of the
foregoing power, such rules may provide for all or any of the matters
which may be, or is required lo be, prescribed or made by rules.

40. (1} The Council may, with the previous approval of the Stale  Regulation.
Govermnment, make regulations, not inconsistenl with this Act erthe rules
made thereunder, for discharging its functions under this Act.

(2) In particular, and withoul prejudice lo the generality ol the
foregoing power, such regulations may provide for all or any of the
matlers which may be or is required to be provided by regulations.

41. All rules and regulations made under this Act shall be published Pll:lin]r:nlinnd
ol rulcs an

in the Official Gazette. regulations.

42. Hatany time it appears to the Stale Government that the Council (;]an(l:ml of_l
[ i Lhe Counct
has [ailed Lo exercise or has exceeded or abused » power, conferred upon by Sue

il by or under this Act, or has failed to perform a duty imposed upon Government.
it by this Aclt, the State Government may, if il considers such failure,
excess ar abuse lo be of a serious character, aller giving (he Cauncil an
opportunity of being heard, notify the particulars thereaf ta the Council
and il the Council [ails 10 remedy such failure, excess ar abuse within
such time as may be [ixed by the State Government in this behall, the
Slate Government may dissolve the Council and cause all or any of the
powers and duties of the Council 10 be exercised and performed by such

agency and for such pericd as it may think fil.
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{The Schedtie.)
THE SCHEDULE
% (See section 21.)

Part A—Recognised qualifications in Unani Medicine granited by Universilies,
Board or other Medical Institulions in India

0y B S B e T i T o i Bt e i i A S e R

Name of University, Board or Medical Recognised Unani Abbreviation  Remarks
institnion qualification for
registration
1 2 3 4
Andhra
I. Islamia Arbic Tibbi Callege, Tabib-e-Kamil
Kurnw| (A.P.)
2. Nizamia Tibbi College. Hyderabad Bachelar of Unani BUM. & 5. ..
Medicine and Surgery
Tabib-e-Muslarad:
Graduate of the College G.C.UM.
of Unant Medicine
Behar
3. State Faculty of Ayurvedic and Graduate in Unani G.U.M.S. From 1933
Unani Medicine, Paina Medicine and Surgery onwards
Delhi
4, Board of Ayurvedic and Unani Bachelor in Indian B.IM.S. From 1958 10
Systemn of Medicine, Delhi Medicine and Surgery 1963
Fazil-t-tib-o-Jarahal
Diploma in Indian D.I.IM.S. From 1556 10
Medicine and Surgery 1963
Kamil-i-lib-o-Jarahat
5. Ayurvedic and Unani Tibbia Fuzil-i-tib-o-Jarahat Up to 1958
College. Dethi
Kamil-i-lib-o-Jarahat Up to 1958
6. Jamia Tibbia, Delhi Akmal-ul-Kukma Up to 1958
Abzal-ul-Hukma Up to 1958
7. Examining Body, Ayurvedic and Fazil-i-tib-o-Jarahat B.I.M.S. From 1963
Unani Syslem of Medicine, Delhi  (Bachelor-in-indian onwards

System ol Medicine
and Swrgery)
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(The Schedrle.)
Name of Universily, Board or Medical Recognised Unani Abbreviaion  Remarks
institution qualiltcation for
regislralion
] 2 3 4
Jommu and Kashmir

8. Jammu and Kashmir University Bachelor of Unani B.UM.S. From 1966

Madicine and Surgery onwirds

Madhya Pradesh

9. Asipha Tibbia College, Bhopal Hakim-Kamul From 1966

onwargs
Tibb-Kamil From 1266

onwards

Mahuarashira

0. Faculty of Ayurvedic and Unani Mahir-e-Tibb-o-Jorahat  D.U.SF. From 966
System of Medicine, Maharashira (Bombay) onwards

tl. Boards of Examiners in Unani Mahir-c-Tibb-o-Jarahat  M.T.J. From 1966

(Bombay) onwards
Mysore

12. Board of Studies in Indian Tabib-e-Hasaq LUM.S From 1958

Medicine, Mysore, Bangalore (Licenciate in Unani onwards
Medicine and Surgery)

3. Ceniral Board of Indian Medicine, Tabib-e-Hasaq L.UM.S. From 1953 lo

Mysare, Bangalore (Licenciate in Unani 1958
Medicine and Surgery)

14. Government Ayurvedic and Unani  Tabib-c-Husaq LUM.S. From 1928 1o
College (College of Indian {Licenciate in Unani 1553
Medicine). Mysare Mecdicine and Surgery)

15. Government Ayurvedic School, Tabib-e-Hasaq U.M.S. From 1953 to

Mysore

{Licenciate in Unani

Medicine and Surgery)

1958
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[West Ben. Act

Name of University, Board or Medical

Recognised Unani

Abbreviagtion  Remarks

institation qualification for
registration
1 2 3 4
Tamil Nadu
16. Government College of Indian/ Licenciale in Indian/ L.IM. From 1953 10
Indigenous/Integrated Medicine, Indigenous/Integrated 1938
Madras Medicine
17. Board of Examiners in Indian/ Higher Proficiency in H.P.I.M. From 1953 1o
Indigenous/Inegrated Medicine Indian/Indigenous/ 1958
, Intepgrated Medicine
Punjab
I8. Bhupindra Tibbi College, Patiala Fazul-ul-Hukma HPIM, From [933 to
1958
19. Ayurvedic and Unani Tibbi Kamil-ul-Tibbi K.UT.
College, Amritsar Fazil-ul-Tibbi FU.T. Up 10 1947
Undho-Dal-Hukma H.D.H.
Rajasthan
20. Rajputana Ayurvedic and Usani Amd-Tul-Hukma From 1951
Tibbi College, Jaipur enwards
Tabib-Fazil From 1651
onwards
Uttar Pradesh
21. Muslim University, Aligarh Diploma in Indian D.LM.S, From [927 to
Medicine and Surgery 1943
Diploma in Urani D.U.M.S. From 1544 10
Medicine and Surgery 1946
Bachelor of Unani B.U.M.S. From 1953
Medicine and Surgery onwards
Bachelor of Unani Tib  B.U.T.S. From 1947 10
and Surgery (952
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Name of Univesily, Board or Medical Recognised Unani Abbrevialion  Remarks
institution qualification for
registration
1 2 3 4
Uttar Pradesh
22. Board of Indian Medicine, Uttar Diploma in Indigenous D.IM From 1932 1o
Pradesh, Lucknow Medicine 1944
Diploma in Indigenous D.ILM.S. From 1943 10
Medicine and Surgery 1946
Bachelor of Indian B.LM.S. From [947 to
Medicine and Surgery (956
Fazil-ul-Tib {(Bachelor FM.B.S. From 1957
ol Medicine and onwards

Surgery)

Pari B

Every person possessing any qualilication nol mentioned in Part A on the basis of which his
name has been registered with any other Unani Board or Council eslablished by any State Government

within the Indian Union:

Provided that a principal of reciprocity in the atter of recognising qualifications for purposes
of registration hos been adopled by 1the Council and the Unani Board concerned, with the appraval

of the State Government.

Parl C

Any persan holding any degree or diploma or certificate granted or conferred by the Council
which is declared by the Council to be a sufficient qualification for registration as a registered Unani

practitioner.






